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6la Debt Relief  [1976 : President’s Act 31

PRESIDENT’S ACT NO. 31 OF 1976.*
THE TAMIL NADU DEBT RELIEF ACT, 1976.

[Received the assent of the President on the 29th July 1976,
first published in the Tamil Nadu Government Gazetie
Extraordinary on the 29th July 1976 (Adi 14, Nala
(2007-Tiruvalluvar  Andu) )]

Enacted by the President in the Twenty-seventh Year
of the Republic of India.

An Act to provide relief to landleLs agricultural labour-
ers, rural artisams and small farmers in the State
of Tamil Nadu from the usurious practices of
pawnbrokers, money-lenders and other mon-institu-
tional sources of credit and to give relief from the
debts due to such pawnhrokers, money-lenders and
other non-iestitutional sources of credit.

Whereas it is expedient to provide relief to landless
agricultural labourers, rural artisans and small farmers
in the State of Tamil Nadu from the usurious practices
of pawnbrokers, money-lenders and other non-institutional
sources of credit and to give relief from the debts due to
such pawnbrokers, money-lenders and other non-
institutional sources of credit ;] :

In exercise of the powers conferred by section 3 of the
Tamil Nadu State Legislature (Delegation of Powers)
szclzlt, 1976 (41 of 1976), the President is pleased t¢ enact as

ollows ;—

1. (1) This Act may be called the Tamil Nady
Debt Relief Act, 1976,

(2} It extends to the whole of the State of Tamil
Nadu.

t This long title and preamble were substituted for tha following
long title by section 2 of the Tamil Nadu Debt Relief (Amendment)
Act, 1979 (Tamil Nadu Act 39 07 1979), which was deemed to have
come into force on the 29th July 1976 : —

“An Act to iprovide relicf from indebtedness to landless
agricultural lnbourers, rural artisans and small farmers in
the state of Tamil Nadu.™

*For Reasons for the enactment, see Tamil Nadu Govermmen?

Gazette Exiraordinary, dated the 29th July 1976, Part IV—Section 2,
Page 258, i
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{3} It shall come into force at once,

2. 1Tt is hereby declared that this Act is for giving Declaration,
effect to the policy of the State towards securing the
principles specified in article 46 of the Constitution.

3. In this Act, unless the c¢onfext otherwise Deflintions.
requires,— )
(a) ‘agriculture’ inchrdes,—-
(i} horticulture ;

(ii) the raising of crops (includiﬁg plantation
crops), grass or garden produce ;

(iii) dairy farming ;
(iv) poultry farming ;

(v) breeding of livestock ;
(vi) grazing ;
but does not include the cutting of wood only ;

(b) ‘agricultural land” means land used for purposes
of agriculture ;

(¢} “annual household income™ means the
aggregate of the gross annual income from all sources of
all the members of a family during the year ending on the
315t December 1975 ;)

{4} *creditor’ means a person from or in respect of
whom the debtor has borrowed or incurred a debt and
includes the heirs of such person ; :

{e) ‘debt’ means any lability in cash or in kind,
whether secured or unsecured and whether decreed or not,
but does not include arrears of taxes due to the Central
Governiment or a State Government or a local authority ;

(f) “debtor’ means—
(i} a landless agricultural labourer ; or
(ii} a rural artisan ; or
(1ii) a small farmer,
e
1 This ¢louse was substituled for the following clause by section 3
of the Tamil Nadu Debt Relief (Amendment) Ac:, %79 (Tamil Nadu
Act 39 of 1979), which was deemed to have come into force on the
29tk July 1976 :— o
#{cy ‘annpal houschold income® means the apgregate of the
annual income [rom all sources of all the members of a

fﬁmﬂy;’n
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who has borrowed of incurred any debt befure the com-
niencement of this Act ; |
1
~ (g) family’, in relation to a pevson, means the
individual, the wife or husband, &s the case may be, of
" such individual and their unmatried minor children.,

Explanation—For the purpose of this clause
“ minor > means a person who has not completed his or
ker age of eighteen years ; _ |

(h) ¢ interest’ means any amount of other thing
yaid or payable in excess of the principal sum borrowed
or pecuniary obligation incurred, or where anything has
been borrowed in kind, in excess of what has been so
borrowed, by whatsoever name such amount or thing may
be called, and whether the same is paid or payable
entircly in cash or entirely in kind or parily in cash and
parily in kind and whether the same is ¢Xpressly mentio-
ned or not in the document or contract, if any ;

() ¢ landless agricultural labourer > means a person
who does not hold, whether as owner, tenant or mort-
gagee with possession, or partly in one capacity and partly
in another, any agricultural land and whose principal
means of livelihood is manual labour on agricultural land
and whose annual household income does not exceed
two thousand and four hundred rupees;

hH pérson * means an individual or a family ;

(k) ‘ rural artisan > means a person who does not
hold,whether as owner, tenant or mortgagee with posses-
sion, or partly in one capacity and partly in another, any
agricultural land and whose annual houschold income
dees not exceed iwo thousand and four hundred rupees

angd —

(i) whose principal means of livelihood is produc-
tion -or repair of traditional tools, implements and other
articles or things used for agriculture or purposes ancil-

lary thereto, or
¢ii) who normally earns h's livelihcod by pract-

1sing any craft either by his own labour or by the Jabour
of the members of his family in any rural area.

L
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Explanation—~For the purpose of sub-clause (ii)
of this clause, * rural area™ means any area not being
the City of Madras or the City of Madurai or the area
- comprised in a municipal town or a towaship constituted
under any law for the time being in force;

() “small farmer” means a person whose princi-
pal means of livelihood is income derived from agricultural
iand and who holds, whether as owner, tenant, or mortgagee
with possession, or partly in one capacity and partly in
another,—

(i) not more than two units of land, in & case
where such person is a member of any of the Scheduled
Tribes; and

~ (i) not more than ong unit of land, in any other
case. o

Explgnation I.—.For the purpose of this clause,
“ Scheduled Tribes” shall have the meaning assigned to
it in clause (25) of article 366 of the Constitution.

Explanation I1—Where any person holds as afore-
said more than one category of land roferred to in clause
(9), then, for the purpose of calculating the exient of [and
held by him, two hoctares of unirrigated land shall be
deemed to be equal to—

() half hectare of land having facilities for
growing one irrigated crop;

(i) half hectare of land used for growing any
plantation crop or grapes or cocomut or arecanut or mul-
berry;

(iii} quarter hectare of land having perennial
irrigation facilitics, or having facilities for growing more
than one irrigated crop in a year.

Explanation IHI.—In this clause and in clguse
(0),—
- (@ “irrigated” means irrigated from anysource,
whether Government or Private; '

_ (&) “plantation crop ™ means cardamocm, ciite
chona, coffes, rubber or tea;

(m) ‘ Tahsildar® includes a Deputy Tahsiider in
independent charge of a taluk or sub-taluk and any other
officer of the Revenue Department not below the rank of
a Deputy Tahsildar empowered by the State Government
to exercise the powers and perform the functions of 2
Tahsildar under this Act; -
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-(m) “transforee of the creditor” means any person
lincluding an institution reforred to in clause (g) of section
13] to whom—

() the creditor has pledged the movable pro-
perty pledged to him by the debtor and includes any sub-
sequent transferee to whom such transferee has pledged
guch movable property and also includes any person in
possession of the property pledged; or

(i} the crediter has transferred or otherwise
assigned his interest inthe properiy mortgaged by the
gebtor and includes any subsequent transferce to whom
such. transferce bas tiansferred or otherwise assigned his
intesest in the properiy merigaged and also includes any
person in possession of the property mortgaged ;

¢ *unit of land * means— f
(i) two hectares of unirrigated land; or

(i) half hectare of land having facilities for
growingoncimgatcd crop; or '

(iii) half hectare of land used for growing any
pla,nta.tion Crop @1 grapes of coconut of arecanut or

mulberry; or

(iv) quarter hectare of land having perennial
jrrigation facilities, or having facilities for growing more
than one irrigated crop in a year. .

Relief from 4. Notwithstanding anything contained in the

indebtedness. Tamil Nedu Agriculturists Relief Act, 1938 (Tamil Nadu
Act IV of 1938), the Tam'l Nadu Pawn Brokers Act, 1943
(Tamil Nadu Act XXTiI of 1943), the Tamil Nadu Money-
lenders Act, 1957 (Tamil Nadu Act XXVI of [957), the
Tamil Nadu Debi Relief Act, 1972 (Tamil Nado Act 38
of 1972), the Tamil Nadu Indcbted Agriculturists (Tem-
porary Relicf) Act, 1976 (President’s Act 15 of 1976), the
Tamil Nadu Indeb’ed Pereons (Temporary Relief) Act,
1976 (President’s Act 16 of 1976), or in any other law
for the time being in force or in any contract or instru-
ment having fores by virtue of any such law and save as
otherwise expressly provided in this Act, with effect on
and from the commencement of this Act,—
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(4) every debt advanc:d or incurred before the
commencement of this Act (including interest, if any)

and payable by the debtor to the creditor shall be deemed
to be wholly discharged ; :

(b) no Civil Comrt shall entertain any suit or othcr
proceeding against the debtor for the recovery of any
amount of such debt (including interest, if any) :

Provided that where any svit or other proceeding
is instituted jointly against the debtor and any other person,
nothing in this section shall apply to the maintainability
of such suit or proceeding in so far as it relates to such
other person ; :

{c) all suvits and other proceedings (including
appeals, revisions, attachments or execution proceedings)
pending at the commencement of this Act against any
debtor for the recovery of any such debt (including interest,
if any,) shall abate : '

Provided that nothing in this clause shall apply
to the sale, in respect of any such debt, of ~

(i) any movable property held and concluded
before the commencement of this Act ;

(ii) any immovable property confirmed before
such commencement ;

(d} every debtor undergoing detention in a civil
prison in execution of any decree for money passed againsi
him by a Civil Court in respect of any such debt (including
interest, if any,) shall be released ;

{¢) every movable property pledged by a debtor
shall stand teleased in favour of such debtor and the
creditor shall be bound to return the same to the debtor
forthwith;

(f) every mortgage execcuted by the debtor in
favour of the creditor shall stand redeemed and the mort-
gaged property shall be releasced in favour of such debtor.

Explanation—Nothing in this section shall be
construcd as entitling any debtor for refund of any part of
any debt repaid or interest paid already by him or recovered
from him before the commencement of this Act.
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5. (1) Every creditor referred to in clause (¢) of
section 4 shall, within such period as may be prescribed,

statement, etc. furpish to the Tahsildar having jurisdiction over the arca

where such creditor has his ordinary place of business, a
statement in such form as may be prescribed containing
the names of all the persens who have pledged movable
property  with him, the nature and description
of such property, the amount advanced and due as on
the commencement of this Act, the rate of interest and
such other particulars as may be prescribed.

. (2) A debtor referred to in clause (¢) of section
4 may also make an application to the Tahsildar having
jurisdiction over the arca where his crediter has his ordinary
place of business for an order for the return ofthe movable
property pledged by the debtor:

' [Provided that no application shall be made

under this sub-section after the 13th day of December
1979 and every application for an order for the return

of the movable property shall be made in accordance

with, and within the time specified in, sub-section (2-A).]

2[(2-A) (@) Every debtor refcrred to in clause (e)

of section 4, shall, notwithstanding anything contained

in sub-section (1) or in sub-section (2) and whether or
not his creditor has furnished a siatement under sub-
section (1) in respect of such debfor, make an application
in such form and containing such particulars as may
be prescribed to the Tahsildar having jurisdiction over

_the area where his creditor has his ordinary place of

business.
1 This proviso was added by section 2 (1) of the Tamil Nadu

Debt Relief (Amendment) Act, 1930 {Tamil Nada Act 5 of 1930),
which was deemed to have come into force on the 13th Decamber

1979
2 These sub-sections were substituted for the following sub-
section (3) by section 2 (2), ibid :— L
“(3) On receipt of a statement under sub-section (1) or an

applcation under sub-section (2), »ng after such inquiry conducted

in the manner prescribed, the Tahsildar shall, by order, deter-
ming - -

(i) where a statement has been furnished by the creditor
under snbescction (1), which of the persons who have pledged
movable property with him are eniitled to relicl under section 4;

(i) where an application has been made by the debior
under sub-section (2), whether the debtor Is entitled to reiief

under section 4, .

and direct the creditor to produce on or before the date specified
in the order 'the movable property pledged by such persons-or

debt 01‘.”.
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{&) Every such application shall be, -—

- (i) supported by an affidavit, which shall be
in such form and be sworn or affirmed before such officer
or authority as may be prescribed and which shall state
that the debtor is entitled to relief under section 4; and

(ii) accompanied by a certificate from the
prescribed authority,—- .

(A) in the case of a landless agricultural
labourer or a rural artisan, as to the annual houschold
income of such debtcr; and

. (B} in the case of a small farmer, as to
the extent of land held by him (whether as owner, tenant
or mortgagee with possession) and that his principal
means of livzliheod is income derived from agricultural
Iand. . .

: (¢) Every such application shall be made before
the expiry of the period of Y[twelve months] from the 13th
day of December 1979 (hereafter in this section referred
to as the said date): . :

Provided that the Tahsildar may, in his discre.
tion, allow further time not exceeding one month for
making any such application, if he is satisfied that the
debtor had sufficient cause for not making the application
in time, but no application shall be made after the oxpiry
of 2[thirteen months] from the said date, S

(3) (@) On receipt of an application under sub-
section (2-A), the Tahsildar, after giving a reasonable
opportunity to the creditor concerned and the debtor
to make their representations and if he is satisfied,—

(i) that the debtor is entitled to relief under
section 4, shall pass an order for the return of the movable
property pledged by the debtor and direct the creditor

—_— .

1 These words were subsiituted for the words “six months™ b
section 3(1) (i) (@) of the Tamil Nadu Pawnbrokers and Debt Relief .
Laws (Amendment) Act, 1980 (Tami! Nadu Act 35 of 1980), which
was deemed to have come into force on the 13th June 1980,

* These words wete substituted for the words “seven months'®
by section 3(1) (i) (9. ihid. : :
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to produce on or before the date specified in the order,

the movable property pledged by such debtor with the

creditor; or

(ii) that the debtor is not entitled to refief
under section 4, shall pass an order dismissing the appli-
catior :

|
Provided that the Tahsildar may, if he deems
fit, hold a summary enquiry before passing an order under
this sub-section.

(b) An order under clause (¢) shall be communi«
cated to the creditor concerned and the debtor within
such period as may be prescribed,

(3-A) (@) The Tahsildar shall, aL soon as may be,
alter the expiry of [thirteen months] from the said date
publish in such form and in such manner as may be pres-
-cribed a list of debtors who have made applications under
sub-section (2-A).

(b)) Upon publication under clause (@) of the
list of debtors, it shall be lawful for the creditors to dis-
pose of, in accordance with the provisions of the Tamil
Nadu Pawnbrokers Act, 1943 (Tamil Nadu Act XXIII
of 1943) or any other law for the time being in force
relating to the sale of pledged articles, the movable pro-
perties pledged with the creditors by persons other than
those whose names are published in the list referred to in
clause (a).

(¢} Where the Tahsildar has passed an order
under sub-section (3) dismissing any application, the
creditor may, subject to the provisions of sub-section (3)
of section 8, dispose of in accordance with the provisions
of the Tamil Nadu Pawnbrokers Act, 1943 (Tamil Nadu
Act XXIIT of 1943) or any other law for the time being in
force relating to the sale of pledged articles, the movable
property for the return of which the said application was
made,

(d) Where any debtor referred to in clause (e)
of section 4, has not made any application in accordance
with the provisioms of, and within the time specified in,
sub-section (2-A), then, such debtor shall not be entitled
to relief under this Act,]

1 These words were substituted for the words “seven months™
by section 3 (1) (i) of the Tamil Nadu Pawnbrokers and Debt
Relief Laws {(Amendment) Act, 1980 (Tamil Nadu Act 35 of 1980),
which was deemed to have come into force on the 13th June

1980, -
|

|
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(4) Where the movable property pledged by the
debtoris inthe possession of any transferee of the creditor,
the creditor shall redeem the said property from such
transferee and produce it on or before the date specified
in the order referred to in sub-section (3).

(5) If the creditor fails to produce the movable
property as dire¢ted in the order under sub-section (3),—

(@) Y{the Tahsildar may, with the previous
approval in writing of the Revenue Divisional Officer
concerned, enter any premises] of the creditor or of the
transferee of the creditor [other than an instiution
referred to in clause {(g) of section 13] and search and
seize the said property ; and

() where the movable property is in the posses-
sion of any of the institutions referred to in clause (g)
of section 13, the Tahsiidar shall,—

(iy by an order, direct the said institution
to deposit, on or before the date specified in the order,
the movable property with the Tahsildar together with a
statement specifying the amount due to the said institu-
tion in respect of the said property and simultaneously
issue a certificate to the said institution to the effoct that
the amount due te the said institution in respect of the
satd property shall be recovered from the creditor as if
it were an arrear of land revenue and paid to the said
institution; and

(i) on the said institution depositing the said
property with the Tahsildar, acknowledge in writing the
receipt of the movable property and proceed to recover
from the creditor such amount as is due to the said
institution in respect of the said property as if it were an
arrear of land revenue, and on such recovery pay the
same to the said institution,

(6) After such production or recovery or deposit
of the movable property pledged, the Tahsildar shall
_deliver the said property to the debtor.

1 These words were substituted for the words “the Tahsildar may
enter any premises” by section 4(1} of the Tamil Nadu Debt Relief
(Amendment) Act, 1979 (Famil Nadu Act 39 of 1979), which was
deemed to have come into foree on the 20 July 1976. )
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(7) Pending [the passing of an order under sub-
section (3} in respect of an application made under
sub-section (2-A)], no creditor or the transferee of the
creditor shall sell or pledge or otherwise dispose of any
movable property pledged by the debtor.

(8) Notwithstanding anything contained in sub-
section (5) or in the Tamil Nadu Pawnhrokers Act, 1943
(Tamil Nadu Act XX of 1943), the Tahsildar—

{a) 2[may, with the previous approval in writing
of the Revenuc Divisional Officer concerned, en‘er any
premises] of the creditor or of the transferee of the
creditor [other than an institution ieferred to in clause
(g) of section 13} and search and seize the movable
properties pledged by debtors and arrange for their safe
custody ;

(d) shall proceed to determine which of the
movable properties so seized are to be released to the
debtors and pass orders accordingly,

3[(8-A) The Revenue Divisional Officer shall not
give his approval under sub-section (5) and sub-section (8)
unless he is of opinion that there 1s sufficient cause for
effecting search and scizure.]

(%) The provisions of sections 100 and 165 of the
Code of Criminal Procedure, 1973 (2 of 1974), relating to -
search and scizure shall, so far as may be, apply to search-
es and seizures undor sub-sections (5) and (8).

1 This expression was substituted for the expression ““deter
mination of the question- under sub-section (3)" by section 2(3)
of the Tamil Nadu Debt - Relief (Amendment) Act, 1980 (Tamul
Nadu Act 5 of 1980), which was deemed to have come into force
on the 13th December 1979

* These words were substituted for the words “may enter any
premises” by section 4 {2) of the Tamil Nadu Debt Relief (Amend-
menty Act, 1979 (Tamil Nadu Act 39 of 1979), which was decmed
1o have come into force on the 29th July 1976,

3 This sub-section was inserted by section 4 (3) of the Tamil
Madu Debt Relief (Amendment) Act, 1979 (Tamil Nadu Act 39 of
1979), which was decmied to have com. into force on the 2%th July
1976, i
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i[5-A. Notwithstanding anything contained in this Ban on thesale
Act or in any other law for the time being in force relating "f m"‘;?é’;‘
to the sale of pledged articles, where any debtor has pled- g};’cfgcéd by
ged any movable property with the creditor, the creditor debtors.
or the transferee of the creditor shall not sell or otherwise
dispose of, in any manner whatsoever, any such movable
property during the period up to and, inclusive of the
date of publication of the list of debtors under clause (a)
of sub-section (3-A) of section 5 and, in the case of debtors
whose names are so published in the said list, the creditor
or the transferce of the creditor shall not sell or otherwise
dispose of, in any manner whatscever, the movable pro-
perties pledged by such debtors until final orders (including
orders on appeal) are passed on the applications made
by them.]

6. (1) A debtor referred to in clause (f) of section 4 Debtors to
may make an application to the Tahsildar having juris- apply in certain
diction over the arca within which such debtor ordinarily s
resides, for an order releasing the mortgaged property
and for the grant of a certificate of redemption:

&[Provided that no application shall .be made
undet this sub-section after the 13th day of Decembes
1979 and every application for an order releasing the
mortgaged property and for the grant of a certificate
of redemption shalt be made in accordance with, and within
the time specified in, sub-section (1-A).] o

#[(1-A) (&) Every dcbtor referred to in clanse (7)
of scction 4 shall, notwithstanding anything contained in-
sub-section (1), make an applicaticn in such form and
containing such particulars as may be proscribed o the
Tahsildar having jurisdiction over the area within which’
such debtor ordinarily resides, _

1 This section was inserted by section 3 (2) of the Tamil Nadn
Pawnbrokers and Debi Relief Laws (Amendment) Act, 1980 (Tamit
Nadu Act 35 of 1930}

2 This proviso was added by section 3 (1) of the Tamil Nada

Debt Relief (Amendment) Act, 1980 (Tami! Nada Act 5 of 1580),
which was deemed to have come into force on the 13th December

1979,
a This sub-section was inserted by section 3 (2}!. iid,
125.10—40 | . .
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® .' Every such application shall be,—

(i) supported by an affidavit, which shall be.

in such form and be sworn or affirmed before such
officer or authority as may be prescribed and which shall
state that the debtor is entitled to relief under section 4 ;
and

(if) accompanied by a certificate from the
prescribed authority,—

(A) in the case of a landless agricultural
labourer or a rural artisan, as to the annual house-hold
income of such debtor ; and

{B) in the case of a small farmer, as to the
extent of iand held by him (whether as owner, tenant
or mortgagee with possession) and that his principal means
of livelihood is income derived from agricultural land.

(¢) Every such application shall be made before
the expiry of the period of *(twelve months} from the 13th
day of December 1979 (hercafter in this scction referred
to as the said date ):

Provided that the Tahsildar may, in his dis~
cretion, allow further time not e¢xceeding one month for
making any such application, if he is satisfied that the
debtor had sufficient eause for not making the application
in time, but no application shall be made after the expiry
of 2(thirteen months) from the said date.]

(2} 3[({? On receipt of an application wunder
gub-section (1-A), the Tahsildar after giving a reasonable
opportunity to the creditor concerned and the debtor to
make their tepresentations and if he is satisfied-—

1 Thess words were substituied for the words ‘fgix months™
by section 3 (3) (i) (3) of the Tamil Nadu Pawnbrokers and Deht
Relie! Laws (Amendment) Act, 1950 {Tamil Nadu Act 35 of 19800,
which was deemed io have come into force on the 13.h June 1980,

% These words were substijuted for the words “‘seven months™
by section 3 (3) (i) (b), ibid.

8 This clause wag substituted for the followitig clause (2) by
section 3 (3) of the Tamil Nadu Debt Relief (Amendment) Acr
1980 (Tamil Nadu Act 5 of 1980), which was deemed to have
come into force on the 13tk December 1979 ;—

“(qy ON receipt of such application and after such enquiry
conducted in the manher preseribed, the 1] shsildar shall pass an
order reloasing the mortgaged property and grant a ceriificate of
redempiion il the prescribed torm which shall be admissible as
evidence of such redemptiot in any proceeding before any court
or other autbority;” '

Lt
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(i) that the debtor is entitled to relief under
section 4, shall pass an order releasing the mortgaged pro-
-perty and grant a certificate of redemption in the prescri-
bed form which shall be admissible as evidence of such
redemption in any proceeding before any court or other
authority ; or

(i) that the debtor is not entitled to relief
under section 4, shall pass an order dismissing the appli-
cation ;

Provided that the Tahsildar may, if he deems
fit, hold a summary enquiry before passing an order
under this clause.

An order ender this clause shall be communi-
cated to the creditor conmcerned and the debior within
such period as may be prescribed.]

{b} The Tahsildar shall also direct the creditos
or the transferee of the creditor—

(i) to deliver possession of the mortgaged
property to the debtor on or before the date specified in
the order, if the debtor is not already in possession of the
mortgaged property ; and

(i) to produce on or vetore the date speci»
fied in the order, the mortgage deed or other document
and the Tzhsildar shall make an endorsement of redemp-
tion on the mortgage deed or other document,

H{2-A) (a} The Tahsildar shall, as soon as may be
after the expiry of *(thirteen months) from the said date,
pubtish in such form and in such munner as may be pres-
cribed a list of debtors who have made applications under
sub-section (1-A).

{6) Where any debtor referred to in clause (f)
of section 4 has not made any application in accordance
with the provisions of, and within the time specified in,
sub-section (1-A), then, such debtor shall not be entitled
to relief under this Act.]

1 This sub-section was inseried by section 3 (4} of the Tamil

Nadu Debt Refief (Amendment) Act, 1980 (Tamil Nadu Act 5 of

1132801}5 _};hich was deemed to have come into force on the 13th Decom-
C .

# These words were substitnted for the words *“ seven montbs ™
by section 3 (3) (1) of the Tamil Nadu Pawnbrokers and Dbt Reliaf
Laws (Amendment) Act, 1980 (Tumil Nadu Act 35 of 198D), which
was deemed 1o have come into force on the 13th June 1980,

125-10—40a
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(3) Pending ‘orders under sub-section (2), mo
creditor or the transferee of the creditor shall transfer or
otherwise assign his interest in, or exercise his right of
foreclosure in respect of, the property mortgaged by the
debtor. - _

(4) Where the mortgaged property has been trans-
ferted or any right therein has been assigned to any of the
institutions referred to in clause (g) of section i3 by the
creditor, the Tahsildar shall recover from the creditor
such amcunt as is dus to such institution in respect of
the said mortgaged property, as if it were an arrear of
land revenue, and shall pay the same to the said institu-
tion. . :

7. Every order of the Tahsildar under scction S
or section 6 shall, subject to appeal under section 8, be
final and shall not be called in question in any court,

8. (1) Any person aggrieved by an order made by
the Tahsildar under this Act may, within such period and
in such manner as may be prescribed, appeal to such
authority as may be specificd by the State Government
in this behalf. j

{2} In deciding the appeal, the authority specified

~under sub-section (1) shall follow such procedure as may

be prescribed and the decision of such authority on such
appeal shall be final and shall not be called in guestion
in any court. ;

1[(3) Pending disposal ol‘ an appeal under this
section in respect of an order made by the Tahsildar,—

(@) under section 5, any movable property
pledged by any debtor who is a party to such appeal, shall
not be cither .retorned or dispased of under.this Agt ;
and : -

(b under section 6,—

() the Tahsildar shall not order the releass
af the mortgaged property or grant a certificate of redemp-
dion ; and _ '

* This sub~section was added by section 4 of the Tami! Nadu
Debt Relief (Amendment) Act, 1980 (Tamil Nadu Act 5 of 19¢0),
?;lz;gh was deemed t0 have come into force on the 13th December
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(i) the creditor or the transferee of the cre-
- ditor shail not transfer, or. otherwise assign his interest
in, or exercise his right of foreclosure in respect of, the
property mortgaged by the debtor.] _
. 9. No party to any proceeding under this Act shall Legal practis
be entitled to be represented by a legal practitioner, tioner not to
) . . . s appear.
Explanation.—In this section, “* legal practitioner ™
shall have the meaning assigned to it in section 2 of the
Advocates Act, 1961 (25 of 1961).

10. (1) Any person failing to fuiuish the statement Penaity,
“under section 5 or to comply with the order made or
divection given under section 5 or section 6 *[or filing false
affidavit under section 5 or section 6] or.otherwise con~
travening the provisions of either of the said sections

shall be liable {o imprisonment for a term which shail

not be less than three months but which may extend to

one year and with fine which shall not be less than one

thousand rupees but which may extend to five thousand

rupegs.
{2) Every offence punishable under sub-section (1) -
shall be cognizable.
(3) Every offence punishable under sub-seciion (1)
shall be tried in a summary way and the provisions of
sections 262 to 263 (both inclusive) of the Code of Crimi-
nal Procedure, 1973 (2 of 1974), shall, as far as may be,
apply to such trial.

. 11. (1) Where an offence under this Act has been com- Offentces by
mitted by a company every person who, at the time the gompanies.
offence was commiited was in charge of, and was res-
ponsible to, the company for the conduct of the business
of the company as well as the company, shail be deemed
to be guilty of the offence and shall be liable o be pro-
ceeded ggainst and punished accordingly:

Provided that nothing contained in this sub-section
shall render any such person liable to any punishment,
if he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent

- the commission of such offence.

(2) Notwithstanding anything contained in sub-section
1), where an offence under this Act has been committed
by a company and it is proved that the offence has been

1 This expression was inserted by section 5 of the Tamil Nadu
Debt Relief (Amendment) Act, 1980 (Tamil Nadu Act 5 of 1980),
which was deemed to have come into force on the 13th December

1979,
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committed with the consent or connivance of, oris attribut-
able to any neglect on the part of, any director, manager,
secretary, or other officer of the company, such director,
managet, secretary or other officer of the company, shall
also be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accordingly.

Explanation—For the purpose of this section,—

(@) “company” means any body corporate and
includes a firm or other association of individuals ; and

(b) “director”, in relation to a firm, means &
partner in the firm. :

1] * . #] S _

Certaln debts  13. Nothing in this Act shall apply to the following

and liabiliies Categories of debts and liabilities of landless agricultural
not to be  labourers, rural artisans and smail farmers, namely:—

affected
{a) any rent due in respect of any property inclu-
ding agricultural land jet out to a debtor;
(6) any amount recoverable as arrears of land
revenue § ' : : .
: (¢) any liability arising out of breach of trust or
any tortious Hability ;

{d} any liability {n respect of wages or remuner-
ation due as salary or otherwise for services rendered §

{¢) any liability in respect of maintenance whether
under a decree of a court or otherwise ; .

(f) a debt due to —

_ (i) the Central Government or any State Govern—
ment ;

(i) any Jocal ﬁuthority;'

1 The following section 12 was omiited by section 6 of the Tamil
Nadu Debt Relief (Amendment) Act, 1980 (Tamit Nady Act 5 of 1980),
;\fgl:_t;gh was deemed to have come into force on the 13th December

“12. Burdea of proof—In any suit or proceading, the burden
of proving that the debtor is not entitled to the protection of this
Act, shall, notwithstanding anything contained in any law for the
time being in foree, lie on the creditor.”.
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) (g)save as otherwise provided in this Act, any
liability in respect of any sum due to—

' (D) (A) any banking company to which the
Banking Regulation Act, 1949 (10 of 1949) applies ;

(B) the State Bank of India constituted under
the State Bank of India Act, 1955 (23 of 1955) ;

(C) any subsidiary bank as defined in clause
(k) of section 2 of the State Bank of India (Subsidiary
Banks) Act, 1959 (38 of 1959) ;

(D) any corresponding new bank as defined
- in clause(d) of section 2 of the Banking Companies

(Acquisition and Transfer of Undertakings) Act, 1970
{5 of 1970); _ '

(E) the Agricultural Refinance and Develop-
ment Corpcration, established under the Agricultural
Refinance and Development Corporation Act, 1963
(10 of 1963); .

(F) any other financial institution notjfied in
this behalf by the State Government in the Tamil Nadu
Government Gazette} :

(ii) any Government company.within the meaning
~ of the Companies Act, 1956 (1 of 1936);

1(ii-g) any company which is declared to be a
Nidhi or Mutual Benefit S.ciety under suvb-section (1)
of section 620-A of the Companies Act, 1956 (Central
Act 1of 1956);

_ (iii) any corporation owned or controlled by the
Central Government or any State Government;

(iv) the Life Insurance Corporation of India ;

(v} any Co-operative Society inclading a land
development bank, registered or deemed to be registered
nnder the Tamil Nadu Co-operative Societics Act,

1961 (Tamil Nadu Act 53 of 1961); 3[ #* * ]

! This item was inserfed and was deemed always to have been
ingerfed by section 4 of the Tamil Nadu Debt Relief Laws (Second
Amendment) Act, 1978 (Tamil Nadu Act 27 of 1978)

1 The word “and” was omitted and was deemed always to have
been omitted by section 4 {a) of the Tamil Nadu Debt Relief Laws
Amendment) Act, 1976 (President’s Act 46 of 1976).
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Power to make
rules.

(i3 any debt which represents the price of preperty
whether movable or immovable purchased by a debter
or any amount due under a hire purchase &greement,

1[Gy any liability incurred or arising tnder any
chit, the hye-laws of which have been registered under the
Tamil Nado Chit Funds Act, 1961 (Tami! Nadu Act 24
of 1961).] :

14. (1) The State Government may make rules to

carry out the purposes of this Act,

@) All tules made under this Act shall be publi-
shed in the Tamil Nadu Govermment Gazette, and unless
they are eXpressed to come into force on a particular day,
shallcome into force on the day on which they are so

_-published.

(3) Every rule made under't}|lis Act shall, as soonas
possible, after it iy miade, be placed on the Table of both
Houses of the Legislature and if, before the expiry of the
sesston in which it is so placed or the next sassion, both
Houses agree in making any modificalionin any such rule
or both Houses agree that the rule should not be made,

~ the rule shall thereafier have effect caly in such modified

Bffect of other

laws.

form or'be of no effect, asthe case may be, 50 however,
that any such modification or sunuiment shall be without
prejudice to the validity of anything previcusly done under
that rule. ]

15. Save as otherwise proﬁdéd in this Act, the pro-
visions of this Act shall be in addition to, 2nd not in
derogation of, any other law for the time being in force.

1 This clause was inserted and was deemed always 10 have been '
inseried by section 4 (b) of the Tamil Nadu Debt Relief Laws
Amendment) Act, 1976 (President’s Act 46 of 1976).
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PRESIDENT’S ACT NO. 46 OF 1976.*

THE TAMIL NADU DEBT RELIEF LAWS (AMEND-
MENT)} ACT, 1976.

[Received the assent of the President on the 29th December
1976, first published in the Tamil Nadu Government
Gazette Extracrdinary on the 29th December 1976
(Margazhi 15, Nalo (2007--Tiruvalluvar Andu)).]

Enacted by the President in the Twenty-seventh Year
of the Republic of India.

An Act to ameng the Tamil Nadu Debt Retief Laws.

In exercise of the powers conferred by section3 ofthe
Tamif Nadu State Legislature (Delegation of Powers) Act,
1976 (4t of 1976), the President is pleased to enact as
follows:—
1. This Act may be called the Tamil Nadu Debt Short tigle.
Relief Laws (Amendment} Act, 1976.

2. {The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Indebted Agriculturists  (Temporary Relief) Act,
1976 (President’s Act 15 of 1976).] _

3, [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Indebted Persons (Temporary Reliefy Act, 1976
(President’s Act 16 of 1976).]

4. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Debt Relief Act, 1976 (President’s Act 31 of 1976).]

* For Reasons for ihe enactment, see Tami;’Nac}u .G - nment
Gagette Exttaordinary, dated the 29th December 1976, P:];fr R!ei
Section 2, Page 354, -
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Exclusion of 5. (1) Where, on or after the 15th day of January,
timz for 1976, but before the date of publication of this Act in the
fi‘i?sﬁfﬁi?& and Tamil Nadu Government Gazeite, any suit for the recovery
stay of procee- Of any amount towards any liability incurred or arising
dings in respect Under any chit, the bye-laws of which have been registered
of certain suits under the Tamil Nadu Chit Funds Act, 1961 (Tamil Nadu
and - applict- Agt 24 of 1961) could have been instituted or any applica-
ns. tion for the execution of a decrce passed in any such suit
could have been made but for the fact that the insti-
tution of the suit or the making ofi the application was
barred by section 3 of the Tamil Nallu Indebted Agricul.
turists (Temporary Relief) Act, 1976 (President™s Act 15
of 1976), or by section 4 of the Tamil Nadu Indebted
Persons (Temporary Relief) Act, 1976 (President’s Act 16
of 1976), as the case may be, then, in computing the
period of limitation or limit of time prescribed for such
suit or application, the period commencing onand from
the 15th day of January 1976, and ending with the date
of publication of this Act in the Tamil Nadu Government

Gazette shall be excluded.

(2) Where any proceedings in any of the suits or
applications of the nature mentioned in sub-section (1)
. werte stayed by sub-section (1) of section 4 of the Tamil
Nadu Indebted Agriculturists (Temporary Relief) Act,
1976 (President’s Act 15 of 1976), or by sub-section (1) of
secion 5 of the Tamil Nadu Indebted Persons (Temporary
Relief} Act, 1976 (President’s Act 16 of 1976), as the
case may be, the stay effected in respect of such proceedings
by sub-section (1) of the said section 4 or by sub-seciion (1)
of the said section 5, as the case may be, shall stand dis-
solved and such suit or application shall be proceeded with
from the stage which had been reached when further pro-
ceedings in such suit or application were stayed.

§°uﬂgfs"al of 6. (1) Any liability incurred or arising under any chit,
oD the bye-laws of which have been registered under the Tamil
Nadu Chit Funds Act, 1961 (Tamil Nadu Act 24 of 1961),

shall be deemed never to have been discharged, every

suit or other proceedings (including appeal, revision,
attachment or execution proceeding) .pending at the
commencement of the Tamil Nadn Debt Relief Act, 1976
(President’s Act 31 of 1976), {hereinafter referred to as the

said Act) against any debtor for the recovery of any debt

in respect of any such liability (including interest, if any)

shall be deemed never to have abated, and every mortgage

exccuted by the debtor in respect of such liability in favour
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of the creditor shall be deemed never to have been
redeemed and the morigaged properiy shall_be deemed
never to have been ieleased in favour of such debtor
under section 4 of the said Act, and any suit for the
recovery of any amount Habie underthe chit from any
debtor and any application for the execution of a decree

. passed in any such suit may be instituted or made, as
if the said Act as amended by section 4 of this Act
was in force at the relevant time.

(2) Every proceeding instituted under the provisions
of the said Act, in respect of such Hability as is referred toin
sub-section (1) and pending before the Tahsildar or other
authority on the date of publication of this Act in the
Tamil Nadu Govermment Gazetie shall abate.

(3) Nothing contained in this section shall be
deemed to invalidate any proceeding in which the order
passed has been executed or satisficd in full before the date
of publication of this Act in the Tamil Nadu Government

- Gazerte, ' T : : ’ '
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.TAMIL NADU ACT NO. 27 OF 1978*

THE TAMIL NADU DEBT RELIEF LAWS (SECOND
AMENDMENT) ACT, 1978,

[Received the assent of the President on the 8th June 1978,
first published in the Tamil Nadu Government Gazetie
Extraordinary on the 13th June 1978 (Vaikasi 30,
Kalayukti (2009—Tiruvalluvar Andu)}.]

AR Act further to amend the Tamil Nagu Debt
Relief Laws.

Beit enacted by the Legislature of the State of Tamil Nadu
in the Twenty-ninth Year of the Republic of India as
follows ;—

1. This Act may be called the Tamil Nadu Debt Relief Short title.
Laws (Second Amendment) Act, 1978. _

2. [The amendment made by this section has been tncorpo-
rated in the principal Act, namely, the Tamil Nadu Indebted
Agriculturists (Temporary Relief) Act, 1976 (President’s
Act 15 of 1976).]

3. [The amendment made by this section has been incorpoa
rated in the principal Act, namely, the Tamil Nadu Tndebted
. Persons (Temporary Relief) Act, 1976 (President’s Act 16

of 1976).]

4. [The amendment made by this section has been
incorporated in the principal Act, namely, the Tamil
Nadu Debt Relief Act, 1976 (President’s Act 31 ¢ f 1976).]

- 5. (1) Where, on or after the 15th day of January 1976, Exclusion of
but before the date of publication of this Act in the Tumif e for limita-
Nadu Government Gazeite, any suit for the recovery of any {:R’i‘mfﬂdfdlsso-
sum due to any company which is declared to be a Nidhi of pm&ed?ﬁg
or Mutual Benefit Society undersub-section (I}ofsection in respect of
620-A of the Companies Act, 1956 (Central Act 1 of 1956), eItain suits
could have been instituted or any application for the execy- *1° 2PPlcations,

tion of a decree passed in any suit could have been made

% For Statement of Objects and Reasons, see Tamil Nadu Govern-
ment Gazette Extraordinary, dated the 31st March 1978, Part 1vV—
Section 1, Pages 343-344,
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but for the fact that the institution of the suit or the making
of the application was barred by section 3 of the Tamil
Nadu Indebted Agriculturists (Temporary Relief) Act,
1976 (President’s Act 15 of 1976), or section 4 of the
Tamil Nadu Indebted Persons (Temporary Relief) Act,
1976 (President’s Act 16 of 1976), as the case may be, then,
in computing the period of limitation or limit of time pres-
cribed for such suit or application, the period commencing
on and from the 15th day of Janyary 1976 and ending with

" the date of publication of this Act in the Tamil Nadu
Government Gazette shall be excluded.

(2) Where any proceedings in. any of the suits or
applications of the nature mentioned in sub-section (1)
were stayed by sub-section (1) of section 4 of the Tamil
Nadu Indebted Agriculturists (Temporary Relief) Act,
1976 (President’s Act IS5 of 1976), or of section 5 of'the
Tamil Nadu Indebted Persons (Temporary Relief) Act,
1976 (Preisdents’ Act 16 of 1976}, as the case may be, the
stay effected in respect of such proceedings by sub-section
(1) of the said section 4 or 35, as the case may be, shall
stand dissolved and such suit or application shall be pro~
ceeded with from the stage which had been reached when
further proceedings in such suit or application were stayed.

Removalof 6. {1) Any liability in respect of any sum due to any

doubts.  company which is declared to be a Nidhi or Mutual Benefit
Society under sub-section (1) of section 620-A of the Com-
panies Act, 1956 (Central Act 1 of 1956), shall be deemed
never to have been discharged, every suit or other proceed-
ings (including appeal, revision, attachment or execution
proceedings) pending at the commencement of the Tamil
Nadu Debt Relief Act, 1976 (President’s Act 31 of 1976)
(hereinafter referred to as the said Act) against any debtor
for the recovery of any debt in respect of any such liability
(including interest, if any) shall be deemed never to have
abated, every movable property pledged by a debtor in
respect of such liability in favour of such company shall be
deemed never to have been released in favour of such
debtor and every mortgage executed by the debtorin
respect of such Lability in favour of such company shall
be deemed never to have been redeemed and the mortgaged
property shall be deemed never to have been released in
favour of such debtor, under section 4 of the said Act, and
any suit for the recovery of any sum due to such company
from any debtor and any application for the execution of
a decree passed inany such suit may be instituted, or made,
as if the said Act, agsamended by section 4 of this Act, was
in force at the relevant time.
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{2) Every proceeding instituted under the provisions
of the said Act, in respect of such liability as is referred to
in sub-section (1) and pending before the Tahsjldar or
other authority on the date of publication of this Act
in the Tamil Nadu Government Gazette shall abate. .

(3) Nothing contained in this section shall be deemed
to invalidate any proceeding in which the order passed has
been executed or satisfied in full before thedate of publica-
tion of this Actin the Tumi] Nadu Government Gazette.
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TAMIL, NADU ACT NO. 39 OF 1979.¢

THE TAMIL NADU DEBT RELIEF (AMENDMENT)
: ACT, 1979,

[Received the assent of the President on the 11th Junel979,
Jirst published in the Tamil Nadu Government Gazette
Extraordinary on thel3th June 1979(Vaikasi 30,Chitharthi

- {(2010—Tiruvalluvar Andu)).]

An Act further to ameng the Tamil Nadu Debt
Relief Act, 1976.

BEe it enacted by the Legislature of the State of Tarﬁil
lf\Iadu in the Thirtieth Year of the Republic of India as
ollows ;-—

1. (1) This Act may be called the Tamil Nadu Debt Short title
Relief (Amendment) Act, 1979. ;gm :

(2) Sections 2, 3 and 4 shall be deemed to have come
into force on the 29th July 1976.

2. In the Tamil Nadu Debt Relief Act, 1976 (Presi- Substitution of
dent’s Act 31 of 1976) (hereinafter referred to as the L‘;ﬁgig‘“'nﬁ’% of
principal Act), for the long title, namely, “4n Act to prcamt?f; ;&
provide relief from indebtedness to landless agricultural President’s Act
labourers, rural artisans gnd small farmers in the 31 of 1976,
State of Tamil Nadu », the following shall be sub-

stituted, namely ;—

“ An Act to provide relief to landless agricultural
labourers, rurgl artisans and small farmers in the
State of Tamil Nadu from the usurious practices of
pawnbrokers, money-lenders and other non-institutional
sources of credit and to give relief from the debts due to
such pawnbrokers, money-lenders and other non-instiru-
tional sourges of credit.

Whereas it is expedient to provide relief to land-
Jess agricultural lgbourers, rural artisans and small
farmers in the State of Tamil Nadu from the usurious

. ® For Statement of Obhjects and Reasons, see Temil Nada
Government Gazette Extraordinary, dated the 17th April 1979,
Part J¥--Section 1, Page 96, :
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practices of pawnbrokers, money-lenders gnd other non-
institutional sources of credit and to give relief from the
debis due to such pawnbrokers, money-lenders and
other non-instituvional sources of credit ;.

8. Tn section 3 of the principal Act, for clause (¢),

Amendmett Of 1y eollowing clause shall be substituted, namely:—

section 3,
President’s Act

31 of 1976, “(cy “annual housechold income” means the aggre-

gate of the gross annual income from all sources of all the
members of a family during the year ending on the 31st
December 1975 ;7. K

Amendment of 4. In section 5 of the principal Act,—

sectiom’ 5,

President’s . (1) in sub-section (5), in clause {(2), for the words
Act 31 of 1976 <4 Tahsildar may enter any premises”, the words “the
Tahsildar may, with the previous approval in writing of
the Revenue Divisional Officer concerned, enter any
premises” shall be substituted ;

(2) in sub-section (8), in clause (g), for the words
“may enter any premises’, the words * may, with the
previcus approval in writing of the Revenue Divisional
Officer concerned, enter any premises”™ shall be substituted ;

(3) after sub-section (8), the following sub-section
shall be inserted, namely —

“(8-A) The Revenue Divisional Officer shall not
give his approval under sub-section (5) and sub-section (8)
unless he is of opinion that there is sufficient cause for
effecting search and seizure.”.

(Iif;“b?"al of 5. (1) Whete any person who was a debtor as defined
> ini[section 3(f)] of the principal Act as in force immediately
before the date of the publication of this Act iw the Tamif

Nadu Government Gazette has ceased to be a debtor after

such publication by virtue of the amendments made by

this Act to the principal Act, any debt due from such

person shall be deemed never to have been discharged,

every suit or other proceeding (including appeal, reviston,

attachment or execution proceeding) in relation to such

debt pending at the commencement of the principal Act

1 This exprcssion was  substituted for the expression
‘¢ gection 2 ( £} * by section 9 of the Tamil Nadu Debt Relief
(Amepdment ) Act, 1980 ( Tami] Nadu Act 5 of 1980 ).

|
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againstthedebtor for the recovery of anysuch debt
(including interest, if any) shall be deemed never to have
been abated, and every mortgage executed by the debtor
in respect of such debt in favour of the creditor shall be
deemed cever to have been redeemed and the mortgaged
property shall be deemed never o have been released in
favour of such debtor under section 4 of the principal
Act, and any suit for the recovery of any amount liable
. in respect of such debt from the debtor and any applica-
tion for the execution of a decree passed in any such suit
may be instituted or made, as if the principal Act as
amended by this Act was in force at the relevant time.

(2) Every proceeding itistituted under the provisions
of the principal Act, in respect of such debt as is referred
to in sub-section (1) and pending before the Tahsildar
or other authority on the date of the publication of this
Act in the Tamil Nadu Govermment Gazeite shall abate,

(3) Nothing contained in this section shall be
deemed to invalidate any proceeding in which the order
passed has been executed or satisfied in full before the
date of the publication of this Act in the Tamil Nadu
Governmient Gazette. '

6. {1) Where, on or after the 15th day of January Exclusion of
1976, but before the date of the publication of this Act time for
in the Tumil Nadu Government Gazette, any suit for the 3{;‘;3?3‘:{3;‘;}’
recovery of any amount towards any debt as is referred giay of
to in sub-scction (1) of section 5 could have been instituted procesdings
or any application for the exccution of a decree passed In respect of
in any such suit could have beer made but for the fact g:ﬂag; Tioae
that the institution of the suit or the making of the appli- 4igps. P
cation was barred by scciion 3 of the Tamil Nadu Indebted
Agriculturists (Temporary Relief) Act, 1976 (President’s
Act 15 of 1976), or section 4 of the Tamil Nadu Indebted
Persons (Temporary Relief) Act, 1976 (President’s Act 16
of 1976), as the casc may be, then, in computing the period
of limifation or limit of time prescribed for such suit or
application, the period commencing on and from the 15th
day of January 1976 and ending with the date of the
publication of this Act in the Tumi] Nadu Government

Gazette shall be excluded.

{2) Where any proceedings in any of the suits or
applications of the nature mentioned ir sub-section (1),
were stayed by sub-section (1) of section 4 of the Tamil
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Nadu Indebted Agriculturists (Femporary Relief) Act,
1976 (President’s Act 15 of 1976) or by sub-section (1)
of section 5 of the Tamil Nadu Indebted Persons (Tem-
porary Relief) Act, 1976 (President’s Act 16 of 1976),
‘as the case may be, the stay effected in respect of such
. proceedings by sub-section (1) of the said section 4 or
sub-section (1) of the said section 5, as the case may be,
shall stand dissolved and such suit or application shall be
procceded with from the stage which had been reached
when further proceedings in such suit or application were

stayed.
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TALIIL NADU ACY NO. 5 OF 1980%,
THE TAMII, NADU DEBT RELIEF (AMENDMENT)
| ACT, 1980,

[Received the assent of the President on the 6th March 1980,
first published in the Tamil Nadu Government Gazette
Extraordinary on the Tth March 1980 (Masi 24, Chit-
tarthi-201-Tiruvailuvar Aandu).}

An Act further to amend the Tgrm'l Nadu Debt Relief Act,
1976.

Br it enacted by the Legislawure of the State of Tamil Nadu
in the Thirty-first Year of the Republic of India as
foilows:—-

Shart ¢itle and 1. (1) This Act may be called the Tamil Nadu Debt
commencement. Relief (Amendment) Act, 1980.

(2) This Act except section 9 shall be deemed to
have comeinto force on the 13th day of December, 1979.

2-6. [The amendments made by these sections have
already bsen incorporated in the principal Act, namely,
the Tamil Nadu Debt Relief Act, 1976 (President’s Act
31 of 1976).] )

Pending procee- _ /- (1) Every proceeding taken by the Tahsildar under
dings } ; abate, the principal Act in respect of any statement furnished
etc, by a creditor under sub-section (1) of section 5 of the
priacipal Act or any application made by a debtor under
sub-section (2} of the said section or under sub-section (D
of section 6 and peading before any officer or authority
on the 13th dav of December 1979 shall abate,
(2) Nothting contained in this Act shall be deemed to
“invalidate any proceeding in which the order passed has
been exccuted or satisfied in full before the 13th day of
Decamber 1979.
Repeal and 8. (1) The Tamil Nadu Debt Relief (Second Amend-
saying. ment) Ordinancs, 1979 (Tamil Nadu Ordinance 24 of
1979) is horeby repealed, o
(2) Notwithstanding such repeal, anything done or
any action taken wunder the principal Act as amended by
the said Ordinance, including any rules made shall be
deemed to have been done or taken under the principal
Act as amended by this Act. o

9. [The amendment made by this section has already

Il:}eeé:t ngog;o}aa?_edf nz Athe p(riincipal Act, namely, the Tamil
adu De elie mendment) Act, 1979 il
Act 39 of 1979). o) (Tamil Nadu -

" #For Statement of Objects and Reasons, see Tamif Nadé Goves
ment Gazette Extraordinary, dated the 4th Febraar g
—8ection 1, pzge 18, - __ y 1980, Panw
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TAMIL NADU ACT NO. 35 OF 1980.*

THE TAMIL NADU PAWNBROKERS AND
DEBT RELIEF LAWS (AMENDMENT) ACT, 1980,

[Received the assent of the President onthe 13th October
1980, first published in the Tamil Nadu Govern-
ment Gazette Extraordinary on the 23rd October
1980 (Aippasi 7, Rowt hiri-2011-Thiruvalluvar Aandu).]

An Act further to amend the Tamil Nadu Pawnbrokers
Act and the Debt Relief Laws in force in the State
of Tamil Nadu.

BEeit enacted by the Legislature of the State of Tamil Nadu
in the ‘Thirty-first Year of the Republic of India as

folows:—

1. (1) This Act may be called the Tamil Nadu Pawn-

Shorttitle and o .- ~nd Debt Relief Laws (Amendment) Act, 1980.

meng. - (2) Clauses (1) and (3) of section 3 shall be deemed
to have come into force on the 13th day of June 1980 and
the rest of this Act shall come into force at once.

A:nendment 2. In the Tamil Nadu Pav}nbrokers Act, 1943
of Tamil Nadu (Tamil Nadu Act XXIII of 1943), in section 12-A, in sub-
Act XXIII of section (1), for clause (1), the following clause shall be

1943 substituted, namely :— -

“ (i) (@) Where any debtci to whom the provisions -
of the Tamil Nadu Debt Relief Act, 1976 (President’s
Act 31 of 1976) are applicable, has pledged any article

“with any pawnbroker, the pawnbrcker shall not ‘sell'or

otherwise dispose of, in any manner whatsoever, any such

pledged article during the period upto and inclusive of the

- date of publication ofthe list of debtors under clause (z)
of sub-section (3-A) of section 5 of the said Act-and,
inthe case of debtors whose namesare so published in’ the
‘said list, the pawnbroker shall not sell o1 otherwise
dispose of, in #.ny nanner whatsoevez, the articles pledged
by such debtors until final orders (including orders. on -

* - appeal) are passed on the applications made by them; ., .-

“For Statement of Objects and Reasons, see Tamil v
Government Gazette Extraordinary, dated the 16th July f;”so’ﬂlﬁagftl |
JV-Section 1, pages 134-1535. rare
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(0) where any debtor who is entitled to have the
debt scaled down under section 8 of the Tamil Nadu
Debt Relief Act, 1979 (Tamil Nadu Act 40 of 1979), has
Pledged any arniicie with any pawnbroker, the pawnbro-
ker shall not sell cr otherwise dispose of, in any manner
whatsoever, any such pledged article during the period
upto and inclusive of the expirty of the last day of the
eighteenth month immediately following the date of publie
cation of the Tamil Nadu Pawnbrokersand Debt Relief
Laws (Amendment) Act, 1980, in the ZTamil Nadu
Government Gazette, and the period of one week theré-
after ; ' '

(¢) where any debtor to whom the provisions of the
Tamil Nadu Debt Relief Act, 1980 (Tamil Nad's Act 13 of
1980), are applicable, has pledged any article with any
pawnbroker, the pawnbroker shall not sell or otherwise
dispose of, in any mauner whatscever, any such pledged
article during the period upto and inclusive of the date of
publication of the list of debtors under clause (@) of sub-
section (3) of section 5 of the said Actand, in the case of
debtors whose names are so published in the said list, the
pawnbrokershall not sellor otherwise dispose of, in any
manner whatsoever, the articles pledged by such debtors
until final orders (including orders on appeal) are passed
on the applications made by them.”,

3. [The amendment made by this section has already

~beetr incorporated in the principal Act, namely, the

Tamil Nadu Debt Relief Act, 1976 (President’s Act 31 of
1976).] '

4. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Debt Relief Act, 1979 (Tamil Nadu Act 40 of
1979).]

5. [The amendment made by this section has already

been incorporated in the principal Act, namely, the

Tamil Nadu Debt Relief Act, 1980 (Tamil Nadu Act 13

of 1980).} - .
6. (1) Notwithstanding anything contained in any Stay of certain

law for the time being in force, every proceeding for the Proceedings:

execution ofa decree (other than the making of an applica-

- tion for the execution of a decree) including proceedings
consequent on orders or decrees made in apteals, revision
petitions or applications fo1 review,for the recovery of any

125-12~=7
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amount of debt (mcludmg interest, if any) which has been

scaled down in accordance with the provisions of the
Tamil Nadu Debt Relief Act, 1979 (Tamil Nadu Act-
40 of 1979) (hereafter in this section referred to as'the said -

Act), pending on the date of publication of this Act in the

Tamil Nadu Government Gazette (hereafter in this secticn
referred to as the said date), against any person who isa:
debtor within the meaning of the said Act, shall,subjectto
~the next succeeding sub-section, stand stayed until the

expiry of six menths from the said date and where an

application has been made by the judgment-debtor
under sub-section (2) of section 10-A of the said Act, until -

the final disposal of the said application @

Provided that notbing in this sub-section shall apply
to the sale, in 1espect of any such debt, of—

(i) any movabwe property Leld and concluded
before the said date;

(ii) any immovable property confirmed befc:e the.

said date :

Provided fusther that, nothing in this su._b-section
shall apply to any proceeding in respect of any'debt
secuted by any mortgage of the description referred to in
sub-section (1) of section 9 of the said Act.

(2) Nothing contained in this section shall be deemed
to invalidate any proceeding in which the order passed
has been executed or satisfied in full before the said date.

T e
T .1‘.
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